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THE NATIONAL CADET CORPS (AMENDMENT) ACT, 1975

No. 50 OF 1975

[16th Augdst, 1975. ]

An Act further to amend the National Cadet Corps Act, 1048.

- Bm it enacted by Parliament in the Twenty-sixth Year of the
Republic of India as follows: — e : e

Short ' 1. This -Act may be called tht National Cadet Corps (Amendment)
title, 1. Act, 1975. "

-

Amend- 2. In section 12 of the Nat1 al Cadet Corps Act, 1948 (heremaﬁter
ment of referred to as the principal Act) b —
section 12,
(@) in sub-section (1), fdr clause (i), the followmg clause shall
be substituted, namely:— §- &
“(1) three Members o ‘Parliament of whom two shall E' be
elected by the House of tEe People and one by the Councﬂ of
States.”;
1 A
(b) after sub—sectlon (1), the following sub-section sh-‘éll “be
inserted, namely:— ' '
“(1A) A member electel under”clause' (1) of ‘sub‘-sectioﬁ
(1). shall hold office for a pdriod of one year from the date of
his election or until he ceasés to be a Member of the House
- which elected him, whichever is earlier.”,
Amend- 3. In section 13 of the principal Ae! , after-sub-section (2), the follow-
ment of ing sub-section shall be inserted, namely:—
section 13.

: i
“(3) Every rule made under this Act shall be laid, as soon as

may be after it is made, before éach House of Parliament while it

is in session, for a total period of thirty days which may be com-

prised in one session or in two o% more successive sessions, and if,

before the expiry of the session -ifnmediately following the session
- or the successive sessions aforesaid, both Houses agree in making
any modification in the rule or both Houses agree that the rule
should not be made, the rule shalll thereafter have effect only in
such modified form or be of no eff%:t, as the case may be; so, how-
ever, that any such modification of annulment shall be without
prejudice to the validity of anything previeusly done under that
rule.” ST
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31 of 1948.

31 of 1948.



